CENTRAL ADMINIS FRATIVE TRIBUNAL
CUTTACK BENC A‘ CUTTACK

ORIGINAL APPLICATION NOS. 120 and 121 Q) 2007
CUTTACK, THIS THEBLDAY OF February, 2008

CORAM :
| HON'BLE DrK B.SRAJAN , MEMBER
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&n Para Pada Diswas, aged about 49 vears, son of Rhejal Chandra Biswas,
MV 08, P.O. Chitrangpalli, P.8. Kalimela, Dist. Malk: angui, presently
working as Signaller, Dept. Telegraph Office, i«’mapui

' ‘ Apphicant (In (0.A 120/07)
Srr PP Khosla, aged about 58 yc;x'f:s:, SO <_,1 (\'s._mg,ul Khosla, Village
Mastiput, P.O./Dist, r{umpul preseptly worlung as a Gr. [ employee of the
Telecom Department, O/0 The T.M Foraput, Dist. Koraput..

Appbeant (in O.A 12107
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Advogate! sy Tor the Apphicant- N oD balbsamant, PR Dehera
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Union of India represented throush s Secretary, Departiment of
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2. The Cluef Genral Manager, Telecom, BSNL, Orssa Circle,
-Bhubaneswar, c,)i,:v;i.. .hmam,_.
~
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, Teleco ‘ Korapul, AVP.C/Dist. Korapul.
Iie Dy cor, Othice of the 5\1 3/"}_:,_ i3 1.0, Koraput.
The Chief Accounts Oflicer, Ol - General Manaper Telecom Distnet,

e Roraput, AUPO/A st Korapal,
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Advocaies for the Respondents — Mr U D Mohapatea, Mr. S8 Jena
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Hon'ble Dr. K.B.&. Rajan, Monberdd) ‘ . ‘
s \ 1 ; '
Av these bwo OAs revolve around the same subject matter ‘
though these weee wmdependenily heard the common order 1s passed. |
|
The applicant, i these O.As. were deputed to the Telecom |
Department g could be seen from Annexure-A/L order daled 23.03.1993. |
1 However, no deputation allowance was granted to them. Subsequently, as i
. o late as October 2007, the appheanic were repatnated fo the parent ‘ 8
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department. The z'-;’i;piicznus have chamed depntaton sllowance/spes
Respondents have contendod that the applicants do not qualify

for special pay as the same i payable for performing dutics of arduons

nature or m any speclic additional responsihility, whereas the appheants |
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have been asked to perform certam dubies ab only one place on account ot |

shortage of man power. De that as it may, provision relaling fo grant of | BN
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deputation allowance are clear vide F R No. 9(25)-as long as the {ransfer 18
outside the normal field of deployment and 15 i public interest, deputation
allowance cannot be demed.
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In view of the above, it 1s clear that the applicants are entitled to
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deputation allowance at the rate of 5°6/10% as the case may be for the eatire
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i period from the date of they being deputed to the department of Telecom il ;
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3 the date of thewr repatnation. fﬂi : E
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! The O.A. 15 allowed and the Kespondents are duected Lo release | by
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the deputation allowances af the rate faed by the Covernment for the onfire | .

?\/pi‘:nﬁ,vd from 1995 to 2067 wicn the appheants were on deputation.
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i 0 Orders pe compued with willun ciend weeks iu..zm_ {1
date of commurnicalion of this GO, N QONLS.
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